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by by when production will stait in these
factortes, and

() the cstimated
g these
number of porsons expected to be emploved
therein,)

expenditure of stait-

factories, factors wise, and the
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11 ITHF MINISTER O} STATE IN THEL
MINISTRY OF PETROLLUM AND CHE-
MICALS (SHRI SH\AH NAWAZ KHAN):
(@) and (b) Ihc destgn and engineenng
worth of the  Ramagundam and Ialcher
Projects has verv ncaly been completed,
verv substantial progress has also becn made
towards completion of the dvil construction
wothe of the plant buildings. Otders have

been placed for both the mmported and

Tt [ ] Laglish tranlation
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mdigenous 1tems of machinerv.  The mech-
atucal erection of these two plants is expec-
ted 1o be completed by July 1975 and com-
meraal production i hikely 1o start early
n 1976

IThe hoba Piojeet 1 i an eails stage
ol implamentation and, according to present
the plant is espected o he
commissioned  early in 1977

indications,

(ty Eachi of these projects is presentl
expeeted to cost Ry 1200 evores and the

manpower tequirement ot cach  project
My be about 1200
TLocatioN oF DruG UniTS
1105, SHRT S. KUMARAN. Will the

Minister of PETROIEUM AND CHEMI-
CAES be pleased to state.

(a) whether Government have since fina-
lised the location of the two Diugs Units
under the Indian Diugs and Phaimaceuti-
cals Ltd., in the Fifth Plan period;

(by whether the daims of Kerala State
have been considered for the allotment of
one of them to that State, and

(¢y it not, the reasons thaefor-

THE MINISTIER OF STATE IN THE
MINISTRY OF PETROILEUM AND CHE-
MICALS (SHRI SHAH NAWAZ KHAN;):
(a} No Si1.

(1) and (c) Do not arise.

12 Noown
REFERENCE TO EDITORIAL IN DAILY
‘JANYUG’ OTF DELHI

SHRI CHANDR A SHFKHAR (Utta
Pradcshy Mi. Chaitman, with your per-
misston, I want 0 draw your attention and
the attention of the House to a verv irres-
ponsible and indecent bchaviour and atti-
tude of the cditor of a Hindi dailv of Delhi.
[he dailv 18 known as the “Janwvug'.  Sir,
1t 15 a clear case ol breach of privilege. But
I do not intend to move a formal motion of
privilege onlv because this editom does not
know his lonitations and perhaps, he does

) Dyandaned from the $1d  Decembur,

1973,
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Shir Chandi Shed b
not  know  ver the
which

clament iy
lrom n

COLNLesy
cditor oy
wmt to bung o v
noti md (o the notice of the House so
et tus up teong gomnalet could be duh
w1l el o that m o foto o Te mav behave
M i popar woy

1IN enpected
dul S0 T jut

of the ok The  Vice Chanman  (Shu
¥V B Rajujin the Ghan
M Vice Ch nmuin novmadly T owould

PoL o Liaen note o nusieporung of my
speceh e the Ripv Sabha on Frd o
Dombe 7 D7 when T mdde a menuon
out the rcagniion of D Mnbhy
member of the Planning Commission One
o onadestnd naseeporting but v com
plac concoction and distortton with a2 mo
tie to mlign cwtmnot be 1gnoted A clarfi
cion bocomes all the more necessary when
otacis e mmphoited mosuch distortions and
tiiar viev s baswd nnmy o speech ne pre
sented an osuch vy oy that may 1 nase seitous
doubts abovt than stand and bona fides

Many papas reported that Tosud in the
Hou ¢ that thce view of D Minhas and
Shit Mohn Dharnt are dentical It 15 a
nicie [ibtacatton aind can be vertfied from
the 1cco ds of the House 1 only said that
Dr Minhy has disagreement with the )
Lev ol planming as adoptad in the d iy
Plny T tuither said tnat rccording to news
pipe acpnits myv fiiend  Shie Dharia has
o disagicement T nevar said that it wos
my pasonal informaiton that the views of
Stur Dhnta md thwose of D
1dentical T wis qust

Alinhas ware
ploadimg with the
Government that the full
brought heloie the House  This mmsteport
N7 was Im papers  puhaps based
1ooorting of some news agency But
U ould not hwe tiken objection 1o that
Do use T knew AN
whiat stram i

Picts should b

min
on !

Vice Chinmn unda
newsppl

the procecdings of  (he

reportar 2ives
Hous But what
I obpct (o s it e cortam arcles therc
v toud v of msteprosenting my views
md thae e poople who make much ado
thout nothing  The Hindi dais o which
the Jimvug m 1ts mamn
cchitor bt s not reporting has sud  ind
I quotc T hue rot 1 copy ot 1t on Satur
dayv the papar sud many things about Shis
Pitamber Doy ind othas

10 s

I referred enlion

[ hne nothing
thay hnve than own views But on

[RAJYA SABHA]

Fanyug of Delhe 68

the hors of this reporr that 1 supported
Di Ahnbas this s what the Janvug savs
md T <uote

“FTHT oidT F  wEETET WY
ATA ATTRN T ATROAY =AU
g gvg v Aar wAdAAT feAmadr
qF g1 oY SeEmET AR WA
OIS FIAAT AT T
TH AAASE! TATT (Fgd FT ZF40
ARG gE IR0 IAA(AED '@
TT A 3T & | e g

[ ganshite 1t into 1 nghsh oy the others—

Monba  Chandra She
Khar o stvles Tumscdi as a great leftist but
tw sy adopts pro Amanican
IThis much support by Shu Chandia
Shckhar to this Amencan agent Minhas
who s hinisclf as an eminent econo
mist  cxposes his own pohncal atatudes

The Congic

postutes

[ onidl bkt love this matter to vou
ind Lo the mdqment of the House but T
sttonglyv fodd tyit aven though T im not
moue of the vens avprossed by Dro Minhas
— nd pahaips T may not be m agreement
with hitm on many 1ssues—I hnve no reason
to doubt iy antegnny mmd  loyalny
\ the naon not w o (avow
of huwmg 1 doswd mund on Plan formula
tions and the strategy of cconomic develop
ment I do not whit wuy T
upported Ih o Mimhias 11 my speech m
toe House And cven il T suppoited Dr
Minhiws  how «an all these prthets and
motines be justfied by this

know

unputing ol
newspapers One cn ghe some migim 1o
the oxpresston made by poople with discased
munrdl and juandrced aves bt ddiharate
dest n Mombe  with catun

should not ho tihen

to mlign
politicnl
Lishith

motr ition

-,

M Ve Ghanman Sir |
quest vou  to take neceseany

thercfore te
steps s vou
doem i o wan thas paper that tns tipe
of nreponable thiny v not wpated 1n
(ut 1 M Ve Chunman T ostilll hold
my view that of phanning 15 to be objective
it phinnimg v to be the puipose ot all 1n
the nton  the views of D Minhas o1
iy cthar disscuting vicws should he known
to the pubhie and the House
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Mi. Vice Chairman, Sit, I do oot know
[ tefl vou honestly, the dissenting note of
atha Dio Ambas o1 that of my friend,
Mi. Mohan Dhaia. But T think it is only
fatr, mn the interest of the countiy, m the
miterest of objective planning that this vicw
should be known. Mr. Viee-CGhairvman, Siy,
with a little pain and agony, 1 want to <ay
that unlovtunatelhy this paper claims to he

I do not know, the mouth-picce of the
.l I leave it to the Manbers of the
C.P.I. to judge fo  thansdies how such an

irtespontible man e he gt the helm of
aftanrs of a daily paper of a pohitwaal parts.
What 1 am 1y known to the House and o
the conntny and for thar T do not requine
petty
who does not know

amv caubicate hhom a Lditor of a
daily papa
clementary sense of disapline and doceney

to b advanced to this Housc.

even  the

M Ve Chaitman,
move o motion of hicach ot prvilege tak-

tormally  do  not

ing into view that a nuwspaper has 10 1eport
the proceedings ol the House under certain
hmitattons,  But, vnlottunately, this is an
cditorial, and as an editor hie has not even
shown the elementary countesy to the House
1 leave it to vou and the House to tike
proper measures in this regaid.

SHIRI I AT k ADVANI (Dclhyy, )
Vice Chanman, on a point of orda

Yo

ITHE NICE-CHAIRM AN (SHERD VB
RAJU) - Thete v no pomnt ol order.

SHRI S. 5. MARISWAMY (Lanul Naduy
Sit, on a pomnt of order.

SHRI YOGENDRA SHARMA  (Bihan):
Sir, since he has diagged in the name ol
the C.I'.1L
Sdy.

I should be allowad o lrase ni

THE VICE CH \IRMAN
RAJUY: The
Chandra Shehhay 1o varse the pomnt e this
Houve. But
Dbefore the Housc,
himself said  that he is not

(SHRI \. B.
Chattman has allowed M.

there v no tormal motion
T he hon'ble Mombor har
moving  am
motion for breach of privilege and. therelore,

I am not going to altow any discussion.

DR. BHAL MAHAVIR
Icte 1t o the House.

(Dd'hy He has
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SHRT T Al w
ordar, Sn

ADVANT, On a pomnt of

FERL O VICK CHAIRM AN
RAJ
sud he s lanvmg 1t o e

(SHR1 V. B.
Please hear for o «wwond  He has
House and to
the Chair to
judge whether it is Lo be Iche to the House
o1 not

the Ghair and now 1t is fom

I am not allowing anv discussion
on thiy issue.

SHRES S MARINIWANMY : On a point of
o der.

SHRI 1AL W
mattet

ADVANI  Sii, 18 1t a
to he dealt with between the Charr
and the hon bie Mamber” I it were o 1t
should have bean dedided 1 the Chambe, .
Stace it has bean buought to the notice of
the House, the House has got a tight to
(spress an opinion.  As a Member of the
House T want to make it dcar that it o1s
not Mi. Chandira Shekhar who is ninvolved.
A Mamb 1oof the House is mmolved. His
integrity,  his

honests and - iy poliucal

stonding wre imvolvad. Though he is not
anyious 1o tahe the mattar (o the Thivileges
Commitiee, 1L s not 4 of Mr.

Chandra Shekhar's liking.

question

MR,
RAJU)

VICEH CHATRM AN (SHRI V. B,
What is vour point of order

SHRD LAL K
ordar s this,

VDY ANT My point of
It tv 0 scrtous matted which
should bo taken 1o the Privileges Commit-
tet

PHIE VIGE CHATRAM AN
RAJL,

(SHRT Vv B,
[t 1 vom oprmon,

SHRI NTREN GHOSH (Wost Bongahy:
1 have a'«o a point of order.

PITE VICY CTEMIRATAN (SHIRE VLB,
RAJUY: Plowee do not take tme under the
guise ol pomt ol ondar,

SHRT T AL K
nothing c¢lse My

ADVANT: T owill rase
pomnt ol ordar s tha

he asbes and practice e this House say

Uit any aetaonce windh s not a privilege
mouon, «an be made alter the Calling
Atention s The fact that Shni
Chandra Shekihar fras haon pam tad by the
Chan 1o ke a rddaence o this matta
oven beiore the CGalling  \itention  tnotion
15, inoatsell, an admussion that this 1s veri

OV,
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[Shii Lal K. Advani]

tably an issuc of privilege. M. Chandia
Shekhar's view is that it is up to the
House or up o the Ghait o decide whether
something should be done about it or not.
My point of order is that only il it is an
issue of privilege. it can be allowed to be
raised before the Calhing Attention motion.
And il it has been allowed to be raised
before the Calling Attention motion, the
assuwmption is that the Chair regmids it as
a matter of privilege. Thercfore, the Housc
or the Ghair has to take a dedision 1ight now.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mr. Advani, it is quasi privilege
in natuie.

SHRI 1 \I. K. ADVANI: Exactly.

THE VICE-CHAIRMAN
RAJU): Lt me complete.
privilege in natine and it is the right of
the hon. Member to move a motion or
not.  So when he has sought the permis-
ston of the Chair and he has been allowed
to mention it, there ends the matter. And
the Chair does not permit any discussion
But il a notice comes Hom
{form, that is a

(SIIRI V. D.
Tt is quasi

on the subject.
some  uarters in
different matter.

SOme

SHRI LAL. K. ADVANI: The Chair has
to give tts opinion on it. When you have
allowed it, you cannot allow it to hang in
the air.

THE, VICE-CHAIRMAN (SHRI V. B.
RAJU)Y: You have not allowed the Chait
to say amvthimg.,  You are simply raising

points ol owder.

(Inteviuptions)

SHRI PITAMBILR DAS (Uttar Pradesh):
[ had also made 2 mention of Dr. Minhas's
resignation  that day. T av well as Mr.
Chandra Shekhar had yery clearly said
that Dr. Minhas had disagreed with some

VICE-CHAIRMAN (SHRI V. B.
You are going into the subject
Have you anv point of order?

THE
RAJU):
matter.

SHRI LAL K. ADVANI: Sir, this is con
tempt of the Housc.

THE VICE-CHAIRMAN
RAJU): Let me say.
(Licterruptions)

(SHRT V. B.

[RAJYA SABHA]
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SHHRT PITAMBER DAS: | had made a
mention that day and my name has been
refetred to by My, Chandra Shekhar to-day
alvo. Fhacloe, T o have got to
mvsell. We dd sav that Dr, Minhas had
his own disagicements, so had Mr. Mohan
Dharia and so bad <ome other ecconomic
experts in the country.  Their diffeiences
may not have been the same.  And when
the papa puts an editorial like this, T
formally move that this matter be referred
to the Pivileges Committee.

ceapress

THE VICE CHAIRMAN  (SHRI V. B.
RAJU): The hon. Member is eligible to
do it acconding to the rules,

SIIRT AL Ko ADVANI: What is vyour

deasion?

SHRI PITAMBER DAS: T have lormally

moved.

THE VICE-CHATRMAN  (SHRI V. B.
RAJU): It is vowr puivilege and it is your
opuon o move or not lo move.

SHRI 1AL Kk ADVANI: The Chair has
conceded that (his iy an issue of privilege.

‘THF, VICE-CHAIRMAN
RAJU): No.

(SHR1 V. B,

(Intcnuptions)
SHRI LAL k. ADVANI: What about the
motion=

LHE VICE-CHAIRMAN
RAJU): Tt is left to him.

(SHRI V. B.

(Inteyruptions)

SIHIRI PI1AMBER DAS: Mr. Chandra
Shekhar docs not want to exercise his right.
He osarvs 1t is a matter of.

(Intenuption)

THE VICE-CHAIRMAN
RAJUY: Give it in wriling.

(SHRT V. RB.

SHRI PITAMBER DAS: He also says
that it is a matter of privilege. Now it is
for the House to deade o1 for you to
decide.

THE VICE-CHAIRMAN  (SHRI V. B.
RAJUY: Thete is no [ommal motion before
the Housce.
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SHRI LAI K. ADVANI: He has moved
it
(Interruptions)

THE VICE-CHAIRMAN (SHRI V. B.
RAJUY: You know, under the rules there
is a formal proccdure for giving notice for
a privilege motion.

SHRI LAL K. ADVANI: What is this?

I would like.

THE VICE CHAIRMAN  (SHRI V. B.
RAJU): You have not allowed the Chair
to say anything. Please allow the Chair to
say something.

SHRI YOGENDR { SH ARMA: Mr, Chan-
dia Shekhar has taken objection.

SHRI LAIL K. ADVANI: This is no

point of otder.

SHRI YOGLNDRA SHARMA: How do

you pre-judge it?

-

(Interruplions)

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please sit down, all of vou. Let
me say something. The hon. Mcmber has
raised the point in his nanation that the
press has not correctly reported what he
said hete.  And the piess is awaie, the
wotld is aware, the House is aware, the
ptess lus been given the best of facilities
m DParliament and it is our hope and
desire that it takes sufficient care in report-
ing the proceedings of the House corectly.

SHRI PI'TAMBER DAS: Malidous.

DR. BHAI MAHAVIR. Distorted and

malicious.

SHRI NIRFN GHOSH: Mr. Vice-Chair-
man, I have a point of order

THE VICE CHAIRMAN  (SHRI V. B.
RAJU): No point of order please.

SHRI NIREN GHOSH: How can you
say ‘no point of order’ cven without listen-
ing to me?

SHRI YOGENDRA SHARMA: On a
point of order

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Mi. Chandia Shekbat raised a point

[10 DEC. 1973]
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There
Lhere iv no (arther dis-

that he was not reported cotrectly.
ends the matter.
cus-ion,

SIIR1I YOGENDRA SHARMA: On a
point of order. Since Mr. Chandra Shchhar
tefenned to the CPL. in all fairness the CPI
should he heard.

SIIRT LAL K. ADVANI: On a point of
otdor. Mi. Vice-Chaitman, it you are
makiug it a debate, then we will hear him.
It is not a point of oider.

1HEF VICE-CHAIRMAN  (SHRI V. B.
RAJU)- No pomt ol order.
SHRI YOGENDRA SHARMA:- How

can vou 1ule it out of order

SHRI LAI K
not allow him.

ADVANT No, vou can-

SHRI  YOGENDRA
CPI has becn
should be heaid.

SHARMA: The
specificallv. mentioned. 1t
That is the comvention. , .

SHRI D. D. PURI (Ilatyana): Sir, Rule
187 does not involve  moving a formal
motion of brecach of privilege. All that it
contemplates is making a reference to the
mattar which involves a breach of privilege
of the Member or of the House. That 15
what exactly Mi. Chandra Shekhar bas
done. Rule 187 says:

‘ Subject to the
tules. a2 member
ol the Chairman.

provistons ol these
may, with

the consent

Aud this T presume he has obtained—

I s

. aise @ question ., . J'—

Not move a4 motion-—

o

. mmolving a breach of privi-
lege cither of a member, o, of the Coun-

dl o1 of a commitiee thereof,”’

I draw a disunction between moving a
formal motion fo a bieach of privilege and
raising a matter, with the picvious consent
of the Chairman, which imvolves a breach
of privilege of the House. M. Chandra
Shekhar has complied with the provisions
ol Rule 187. Now Rule 190 reads like
this-

1 he Chairman, it he
under Rule 187.

consent
" And T presume that

gives
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Puriy

[Shie DD

Sint Chondie Shabhn has obtamad thas

conse

and holds that the matter

preoo ad o Ye discussad s moorda

fas pamisionr o maht 1 oaclerence by the
Chanman could only be given 1f he holds
that the matta 15 in order —

shalt attar the quesa ms and
before the st of busimess 1s entetwd upon
il the member concancd who shall s
1 hs plheomnd while ashing tor laave
o 1disC the question of prnilege make a
Jott stitement rdav it thacto
[t 1~ not fo1 mntis tmotton  but o 1alse
Cquestion of privilese o I muntain that
U oShin Pitunba Das s now moving L fo
il motion he s pafcctdy competent se Lo
do Rules 157 nd 190 hiving haan comp
Led with und sl o support him

ITHEF VICH CITATRMAN  (SHRD VB
RAJUL) M Chmdia Shekbar while seck
iy puimission of - he Chaniman, made 1
dear that he wis not moving a foimid
motion of bhicach of pinilege

SHRT (HAADR A SHERH AR sn I
mun nihe the pomt quite dlew 1 hold
(s 0 den e ol bieach ol punvale e
Not onlv I hold  bat mvbody who knows
ween the dlam ntuy rules of Ponhamentany
proccdure wilt <1y (e pewspiper s
cditoritl conmment miikes cehe 0 remuk, 1t
s 4 brcach of prsilege T ozase a kb to
the (hu man wmd m th t I ndiated ths
and o dat 1l voote that rtas for the
Chan o the Tousc to take 1 v1ew but
my opinton s that this cditor seems o be
a notice docs not kttow s hinitations
This 1s v swew  So T old the Chanmnn
m the Chamba nd T osxyoae hace and
thiough vou My Vice Choomn o the
House  ~o (ht Cic FUouse may t' e 1 lem
enloview I do netoag oo i amvbody s
thare s no b wch o pristlege bucse
1 s not 1 hicicr o prroddege tore cumno
be iy bre hoof prnale o ob the TTou ¢
So AMro Ve Chuumm  my pont s thu
ven 1f 10 1s braach of prnolege he should
be waoned  nd the Housc should (ke 1
Tenwent v w

iy aptions)

SHRI 5 G SARDESAL (Miharashtia)
It should go to the Prrvleges Gommtte
md the Prstdeges Committee has to come

to the condusim whetha thaco hias ban

Jamyug of Delhv  7v

brcwh or prisidege or not On the onc
hand St Ch ndra Shckhar save that thae
15 brcuch of prvidege nd on the other h
sivs it th aduor should be wained

(Intcryupiionsy

SHIRE NIRE S GHOSH Lhe pomnt 1y
thes  Sint Chiindia Shakh rosad that he 1
not mc g 1+ motton for heach ol privy
104t But ccrtarnly this comient 15 un
e ! D Mimhas wis puchad up Iy
Sy PN T o n He uud to say thut

e 1s seromyg the counoy firom Ametican

fHY VICEH CHATRMAN
KAJEY  You

(SIIRT \ B

re zaing outsde

SHRT
that

NEUN GHOSH S T o wint 1o oy

(Inicrvuplions)

FTHE VICE CHAIRMAN  (SHIRT V8

RAJUY  As fong o tha s no formd
motion  the Cyvr cmnot do oanvthing new

SHHRE NIRIN GHOSHE My pomnt ol
orvder s this

(Intcrruptions

SHRT D D PURT T muntun thu he
his moved the motion

SHRI PIT AMBER DAS

on two points

We have o be

Y lca

1HE VICE CHATRMAN (SHRT VB
RAJUY  Plore bear mm mind one thing
I'his s not the (st ume th t such 2 thing
15 happaung Thac wac precedents cu
lict Lhac e procedurcs and rales for
miking omotion - Whan it cmies up bedore
the House  the Chan will nse the disere

ton wd follow the rules
Unterruptions)

SHRI D PURIE T rospeatfudly submit
it wha St Chandia Shekdhm sad
imcunts o moung thg motion  He sad
tnit brcich has baen commutted  but 1

tecommmend  thit ho s uld I me Iy

W o
PLEE VIC: CHAIRMAN  (SHRT VB
RyJUy Ihooc s v procade ¢ and formibin

for all the ¢
thing docs not baome 4 motion

hinge By me by saving some

SHIRT I AMBLR DS We have to be
vay b noon two points One 1s that Shn
Chundit Shikhn b suggesied 1 lemant
punishment The scecond 1s thiat a formal
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motion is nceded. I ha tormally mo.ed
1t What mo.c do vou want>

TIE VICT CHAIRMAN  (SHRI V. B
RAJU)- Dont vou aqiwe that there should
be o tormal rmounon

SHRT PITAMBI R DAS: T have done it.

DR BHA\I
bean mosved.

MAHAVIR Tt has adreads

THL VICE CHAIRMAN (SHRI v B
RAJUy Thete aic 1utes and proccdure
for it. By merely mentvonne something, 1t
dors ot become a formal motion,

SHRY LAL k. ADVANI: 1 would beg of
vou not to give a 1uling on (his issue u;ﬂc“
1 is coolly considaied because this 1 going
1o be a precadent.  SIni Chandia Shekhas
was allowed (o raise this point even though
It was not mentioacd in odav's Agenda
paper ot List of Busines, 1 am sers
thankful ro  Shii Pmi fo diawing  my
wtentton  to  the fact that at this stage
there nced be no formal motion for refe-
tence of the tssue 1o the Privileges Coms-
mtitec.  There is only noad  for raising
of the issue. If thoo s any objection to
the 1aising, then the mattar mav be 1cfe-
red to the House and the House will dc
dile whether leave should be granted o
not. If the requisite number of members
crand up, then leave is gianted. Heic,
there was no  objection

SHRT YOGENDR A SHARMA- T was on
mv legs,

1HIL VICE CHATRMAN
RATJUY: You read Rulc 158

(SHRI Vv B.

SHRI LAI K. ADVANI: [ cun under
stind  that On that basis he has heen
Otherwise, he would
not have boen given ¢he permission. Now,
S'r, Mi. Yogendia Sharma wants to object
to 1t and I can undastand it. Then, Si,
it is for you to vefer the matter to the
House and e whether the rcquisite num-
ber ol people aie therc.

\givan the panussion,

IHE VICE CHATRMAN  (SHRT V. B
RAJUY: Shall T add somcthine to the mnlot
mation of the Housx* |hco honoutable
Member has altcady sard that he is not
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moving a ol motion of privilege at

s stang

SHRT 1 AT K ADVANIE: He cannot Su.
It cannet be rarsed and he is not allowed
to do 1t Unda the Rules, Sit, he cannot
moie a4 moton of pinitege. He can only
sceh the permission of (he House to raise
mohving which he
alicads St ovon hindly  go
There 15 a reference

the 1sae mnilege
has  done
thioush he Rules

for moteon here

ITIT VICE CHAIRM AN (SHRI V. B.

RAjty The Rules sav.

SHRT [ AT K. ADVANT No motion, Sir

ITHE VIGT CHAIRMAN  (SHRI V. B.
RAJU): 1he Rule savs that a member
wishing 1o raise a question of privilege
shall e notice in writing to the Secretary
btorc the commencement of the sitting on
the dav the question 15 proposed to be

1aised

SHRI I AT K. ADVANI: Sir, T have scen
the bonowrablc Mcmbar's Tatta which he
has alieady sent (o the Chanman. May [
~ b that the motion 18 1o come under
[91 «nlve The motion of privilege is o
come under Rule 191 and not under Rule
187 and Rule 191 leave under
Rulc 190 15 granted™,—because that is the
fust  process—"the Coundl may consider
the guestion and < me to a decision oc
1fa it to the Committee of Privileges on
a motion made by the 1 cader of the Coun-
al or, i Ins bsence, by any other member.””
1 his means that the question of motion of
privilege can come only at a latcr stage.
At iy pr teenlar stage it o1s only raising
the ssue which the Charr has deemed it fit
to allow him to do.  Now, Mr. Yogendia
Sharma wants to ohjet to this and T can
understand 1t and T tequest vou o allow
A1 Sharma o do that.

s, .

MAHMIR IYAGTE (Udar Ira-

et @ dhathomon

SHRI
deshy - Sn

THL VICK GHIATRM AN (SHRT V. B.
RAJUY  Tet this be disposed of first

SHRT MAHAVIR TYAGT  Sir, T have to
this Vo Founderstand  the
Rules, Mr Chandra Shdkhar has raised
A queston with the permission ob the
Chatt and he has 1t it to the House (o

comiment on
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procced lunther, that is, whether to take
1t up as a privilege motion or to do
anvthing else o1 to reprimand or whatever
thev like.  Mr. Chandia Shekhar has not
moved and motion ol privilege and he has
lefe it to the House. Thetefore, Sir, after
listening to Mi. Chandia Shekhar and
knowing about the facts, 1 think it is a
fit cave which the House can take up ofhc-
allv, thar is, a privilege motion. But 1
think it should not come In swprise. What
I suggest 1s this. A notice of privilege
mav be dulv submitted to the Secretary,
a datc may be fined and it may be put on
the agenda and all the Members can come
prepared and discuss that on that day and
that should be the final decision ,of the
House on that dav not today. 1, therefore,
suggest that vou wait for the notice to
come and, in the meantime, the notes of
dissent, etc. of the Membtrs of the Plann-
ing Commission must be put before the
House so that we can discuss on the {acts,
know what the actual position is and so,
those papers must he made available to us.

SHRT WRISHAN KANT (Harvana): Not
necessary, Sir.

SHRI PITAMBER DAS:
ready there.

Notice is al-

SHRI KRISHNAN KANT: Sir. once the
Chaitman has allowed it, under Rule 190-—
Kindhv hear; it is very clear—if leave is
granted, the Coundl mav consider  the
question and come to a decision. Sir, now
the House is in powession of the matrer.

SHRI MAHAVIR 1 YAGI: Yes.

SHRI KRISHAN KANT: And it has
been allowed, under Rule 187, Kindly
hecar me, Su. According to Rule 187, sub-
ject to the provisions of this rule, a member
mav, with the consent of the Chaiiman,
raise a qucstion imobving a breach of pti-
vilege either of a member or of the Council
o of a4 Committee thereol.

THE VICE-CHAIRMAN
RAJU):

(SHRI V. B,
Please read Rule 188 also

SHRT KRISHAN KANT: Kindly listen
to me, Su.  When the subject has been
raised with the peimision of the Chaitman,
Rule 190 comes in.  The Chairman may
give permission wndey Rule 187 and, sp,
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the 1ctarence is under Rule~187 only.  But
he has mentioned Rule 190 And Rule
190(1) savs like this:

"The Chanman, if he gives consenr
under 1ule 187 and holds that the matter
proposed 1o he discussed is in order, shall,
alter the questions and belore the list of
business is entered upon, call the number
concerned, who shall 1ise in his place and,
while asking for leave to raise the ques-
tion of privilege make a short statement

1elevant thereto;,

In the statement made, he has said very
dearlv that it 1» a matter of privilege;
breach has taken place. FEven second time
he has said that it is a clear question of

breach of privilege, which he wants o
pursue.
Than Rule 191 savs:

Ii leave unda Rule 190 is gianted,
the Gouncil mav consider the question
and come 1o a decision or refer it to a

Commuee  of  Privileges . ”

After that  has  been done, Rule
101 applics,  Now the House is in posses-
sion of the issue.  Whether vou discuss it
now or you discuss it tomoiiow, this is a
matter for the Houwse (o decide. Now the
thing has gone out of vour hands. Now
it is in the possession of the House.

SHRI CHANDRA SHEKHAR: Sir, may
I make a clarification, because it will be
tmpropc for me not to clarity the matter?
I personally hold that it is a brcach of
privilege.  But when I went to the Chair-
man. I specificallv told him that I did not
want to make a formal motion of privilege,
and T advanced mv own argument and myv
own feeling about 1t. [f I had asked the
Chairman that T would give a tormal mo-
tion, 1 do not know what would have
been his reaction. In a Parliamentarv
democracy, our talks with the Chair ate as
valid as the Rules of the House. If 1 told
the Chairman that T cannot move a formal
motion, it will not be fair on 1y part to
be a witness to this interpretation of Rules
that [ have ahlieadv formally moved the
maotion.

(Interruptions)

SHRI SALIL KUMAR GANGULI (West
Bengal): You have referied to the ques-
tion of privilege, . .
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(Interruptions)

SHRI CHANDRA SHEKHAR: This is
my stand on this isune. T must make il
quite clear. . (Interiuptions). But what
has Dbeen the [eeling of the House heen
clearly indicated. I do not think it is
such a serious matter, because the writing
of an editor is of verv little consequence.
Whether mv reputation ot the reputation
of the House will be at <take—that is not
the question. This is my view which I told
the Chairman, and T shall wmige upon the
House also not to make a big thing out
of a small thing—small in the sense that
is the outburst of a petty mind, which
should not be taken too seriously.

(Inten) uplions)

SHRI KRISHAN KANT: Kindly hear

me.
(Interruptions)

SHRI YOGENDRA SHARMA: I have
been standing and vyou are not allowing
me to spcak.

(Intcriuptions)

SHRI KRISHAN KANT: After Mr.
Chandra Shckhar has said this, it is very
necessary that whatever the intention might
be.

(Intevruptions)

THE VICE CHAIRMAN
RAJUY: Order, order.

(SHRI V. B.

SHRI KRISHAN KANT: Once the isuc
is in the possession of the House, it is for
the ITonse to decide whether he be repii-
manded or not. It is not dither [or Mr.,
Chandra Shekhar o1 for the Vice Chairman
o decide. Tt is for the House to decde.
Under Rulc 191 the House is in possession
of the iwsue.

(Interruptions)

SHRI PITAMBER D\S: For vou infor-
maaon, Sir

(Interinptrons)

THE VICE-CHAIRMAN (SHRI V., B.
RAJU - Mr. Yogendia Sharma,
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SHRI YOGENDRA SHARMA: Mr, Chan-
dra Shekhar’s objections to certain writings
in the Janvug’, as far as T have Dbeen able
to understand, are not to any misaqeport-
ing of anv procecdings in Pailiament,
(Interruptionsy. But the portion he read
out v the portion of the editorial.

(Interruptions)

THE VICE CHAIRMAN  (SHRI V. B.
RAIU): We are not discussing the subject-
matict now.

(Tnlcriuptions)

SHRI YOGENDRA SHARMA: My point
of order is that an editorial comment or
ceditorial opinion cannot be made an issuc
of bicach of privilege, unless it distorts or
prevents the proceedings in Parliament.
I think the editorial (omments and the
cditoial criticisms should be fiee and can-
not be made an issue of breach of privilege.
Secondly, Sir, Mr. Chandia Shekhar has
saidd that, mav be in an unguarded wav
some unpalatable and unparliamentarv
woids have been written. He is prepared
to Took at the things like that. Sir, there
1~ a point of order.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): Please sit down. There is no
pomnt ol order. Let me make it clear that
there 15 no point of order.

SHRI YOGENDRA SHARMA: How do

vou sav that®.

THE VICL-CHAIRMAN  (SHRI V. B.
PAJl)  Please sit down.  Lcet us follow
[ETERTHIT Fhae is no ham in {ollowing
L tul s Rule IaS v

SHRT PIHPAMBIR DAS: Tt is onlv an
alteimative romeds.

LHE VICE-CHAIRMAN  (SHRI V. B,
RAJUy: Rule 188 savs, “A member wish-
ing to 1aise a question ol privilege shall
oive notice 1 wiiting to the Secrelary. . .7
A, Chandra Shekhar met the Chairman
and sought his permission to taise the point
with an assurance, with a categorical state-
ment that he is not formally moving any

piivtiege motion.  There the matter ends
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It Shuy Pitamber Das or for that matier

anybods an the House has the intention of
giving a proper noticc unda Rule 188, he
v pedectly dligible to do so and he has a
1ight 1o do so.
be followed.

dure.  So,

And proper procedure will
And thete is a lot of proce-
the matter is dosed.

SHRI PITAMBER DAS: Do you sug-
gest that the
wittings 1t

cnds even
hegin

maticy after his

actually hae.

THEF VICE-CHAIRMAN
RAJUY  \s far as
of the pont
caned, he  has

(SHRY V. B.
todav's actual raising
bofore  the House s

raisad it only  for  the
purpose of yccording, and it is yecorded
1 am going 1o call the next item—papers
to be lad on the Table.

«con-

PAPER LAID ON THE TABLE

Annual report and accounts (1971-72) of
the Cochin Refineries Limited and rclat-
cd papers.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROI EUM AND CHE-
MICALS (SHRI SH\AH NAWA/Z KHAN):
Sir, T bez to Iav on the Table, undel
sub-section (1) of scctron 6194 of the Com
panies Act, 19%6, a copy cach (in English
and Hindt) of rhe following  papers: —

(1) Tenth
counts ol he

Annual  Repoit and  Ac-
Cochin Rehmearies Timit-
1971 72 togetha
Repert on o the
commants  of the

and \uditor General of

ed, tor the wan
the  Auditory’
and  the

with
Accounts
Comptrolla
India thercon.

(1 Roview by
working of

Government on  the
the Company.

[Placed 1n Libvaiv. S No.
for (i) and (in)].
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THE
RAJU)-
Attention,

VICE-CH ATRMAN
Now Ih. Bhai

(SHRT V. B.
Mahavi—Calling

st dawm fag (frere) @ oo
U4, § TH @I &7 A9 g

¥ gfewdl #r ;i fZarr sEar g
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AT AT WA § OATAr AR
T OWF N

Y Iq-awremes (=t &te  &to
US) : w7 48 FET | AT gl
A TATSAT AEY AT @

it daraw Tag : zframm & eft-
ST F AT FGT W E1 @I

st IT-guremes (= dto ato
) g frwrs ®OFE wrdwn a9
fF omT 9z ¥ oA AET v # )

Fhiy will not go on recond.

(st Famw fag dwa @)

st Ig-awremer  (sf atodlo
IW) : FAEA AT TTOEI T
aaat & f& o FE I IS
AT E Al Ugd HAHA § TS
AT STl & AR IS FE el AAT
1w g avfgwa Aifgy o
IqF qE FlEH |

(ot Wamw fag ded @)

SHIRT NTREN GHOSH  (West Bengal):
How can vou sav that 1t should not be
1ecotded? /

1111, VICEF CITAIRMAN (SHRI V. B.
RAJUS- 1 have not allowed lnm to speak.

SHRI NIREN GHOSH: Whae is the
Tule?

(Interruptions)

i

(Shre Seteram Singh continued speaking).

ITIT, NIGF CHAIRMAN (SHRI V. B.
RAJWY Mi. Sitartam Singh, you bave
been 4 vav disciplined Member  of  the

House and vou have boen always obeving
the Chan. T do not know todav why you
are takmg the time of the House like
thas Plase st am  calling  the
next trem,

down, T



